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BENCH-I NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

C.P.No.151/2014

Present: Hon’ble Member (J), Shri Jinan K.R.

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 5™ SEPTEMBER, 2018, 10:30 A.M.
Sarkar & Choudhury Enterprises Pvt.Ltd.-Vs-Mackintosh
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NCLT- daily order- 05.09.2018

ORDER

Ld. Counsel for the petitioner and the respondent is present.

Heard Ld. Senior Counsel appearing on the side of the petitioner in reply.
Upon hearing arguments on both sides, it appears to me that copies of
Memorandum of association of the associate Companies referred to
Annexure-X is to be produced by the respondent because admissibility of

Annexure X is seriously under challenge.

List it for production of MOA and for further hearing, if any, on 10/09/2018.
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